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 ूबम्कल  ह
 जहा  तक  आपका  एतराज  था  वह  गुंडा  शब्द

 पर  था,  प्रिबिलेज  मोशन  गुथा  शब्द  पर  था  ry

 रुव्यवक्षण) आप  सुनते  क्यों  नही  है”
 So  far  as  the  word  ‘goonda’  is  concer-

 ned,  he  has  completely  denied  it.  Now  the
 other  word  that  is  Jeft  is  ‘goondai’.  1  have
 told  you  a  number  of  times  that  I  am
 going  to  examine  the  meaning  of  it.  If
 it  means  “goonda’,  you  will  be  allowed.

 SHRI  VASANT  SATHE  :  Then  reserve
 your  ruling,  examine  it  and  give  it  on
 Monday.

 MR.  SPEAKER  Shri  Dharam  =  Bir
 Sinha.

 13.47  hrs.

 PAPFRS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  O1  REGISTRAR  OF  NEWS-
 PAPERS,  SI1ATEMENT

 THE  DEPUTY  MINISTER  हिच  THF
 MINISTRY  OF  DEFENCE  (SHRI  J.  B.
 PATNAIK)  On  behalf  of  Shri  Dharam
 Bir  Sinha.  1  beg  to  Iay  on  the  Tuble—

 13  A  copy  of  the  Annual  Report
 {Part  1)  of  the  Registrar  of  Newspapers
 for  India  on  Press  in  India.  1972.

 (2)  #  statement  (Hindi  and  Englhsh
 versions)  explaining  the  reasons  for  not
 laying  the  Hindi  version  of  the  above  Re-
 port  simultancously.
 {Placed  in  Library  See  No.  Lt.-4942/

 73]
 ANNUAL)  REPORTS  OF  GARDEN  RLACH
 WoaxsHors,  Mazacon  Dock,  Goa  ‘Sur.

 YARD  FoR  1971-72,  NOTIFICATION  UNDER
 Inoian  Sotpiers  (Liricganion)  Acr,  1925
 AND  Navy  (AMopT.)  REGULATIONS  UNDER

 Navy  Act,  1957,

 SHRI  J.  8.  PATNAIK  :  I  beg  to  lay  on
 the  Table—

 १)  A  copy  cach  of  the  following
 Oapers  (Hindi  and  English  versions)
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 under  sub-section  (1)  of  section  619A
 of  the  Companies  Act,  1956:—

 (a)  Annual  Report  of  the  Garden
 Reach  Workshops  Limited,  Calcutta.
 for  the  year  1971-72  slong  with  the
 Audited  Accounts  and  the  comments  of
 the  Comptroller  and  Auditor  General
 thereon.  {Piaced  in  Library.  See  Mo.
 LT-4943  /73}.

 (b)  Annual  Report  of  the  Mazagon
 Dock  Limited,  Bombay,  for  the  year
 1971-72  along  with  the  Audited  Ac-
 counts  and  the  comments  of  the  Comp-
 troller  and  Auditor  General  thereon
 {Placed  in  Library.  Sec  No.  LT-4944/
 73]

 ८१  Annual  Report  of  the  Goa  Ship-
 yard  Limited,  Vasco-la<;ama,  Goa,
 for  the  year  1971-72  along  with  —  the
 Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor  General
 thereon.  (Placed  in  Library.  See  No.
 17-4945}.
 (2)  A  copy  of  Notification  No.  SRO.

 77  «(Rind  and  Enghsh  vervons)  published
 in  Gazette  ot  India  dated  the  7th  April,
 1973  issued  under  section  3  of  the  Indian
 Soldicrs  (Litigation)  Act,  1925.  [laced

 m  Library.  See  No.  LT-4946(73]}

 (3)  A  copy  of  the  Navy  (Prescribed
 Officers)  (Amendment)  Regulations,  1973
 (Hindi  and  Enghsh  versions)  published  in
 Notificution  No.  5.२0  80  in  Gazette  of
 India  dated  the  14th  Apni,  1973,  under
 section  185  of  the  Navy  Act,  1957.
 [Placed  in  Library.  See  No.  LT-4947/73}

 (interruptions)

 MR,  SPEAKER  :  As  for  the  meaning
 of  the  word  ‘goondai’,  I  am  keeping  the
 decision  open  so  far  as  ‘goondai’  is  con-
 cerned.  I  have  given  my  ruling  on
 ‘goonda’.

 Review &  ANNUAL  REPORT  जर  MYSORE
 tnonw  के  Sram.  Lo.  vom  1971-72,

 THE  DEPUTY  MINISTER  IN|  THE
 MINISTRY  OF  STBEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  :  I  beg  to
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 lay  on  the  Table  a  copy  each  of  the  follow-
 img  papers  (Hindi  and  English  versions)
 under  sub-section  (1)  of  section  619A  of
 the  Companies  Act,  1956:-—

 {1)  Review  by  the  Government  on
 the  working  of  the  Mysore  Iron  and
 Steel  Limited,  Bhadravati,  for  the  veor
 1971-72,

 (2)  Annual  Report  of  the  Mysore
 fron  and  Steel  Limited,  Bhadravat,  for
 the  year  1971-72  alongwith  the  Audi-
 ted  Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General  there-
 on.  [Placed  in  Library.  See.  No.  UT-
 4948/73]

 13.48  bra.

 Rt.  QUESTION  OF  PRIVILEGH—contd

 sh  शशि  भूषण  (विग  दिल्ली)  दिन

 ण्क्सग्रेम  मे  जा  गढा  बद  स्पा  है  उसके  बारे
 म  आपका  क्या  बहना  है?  (व्यवधान)

 MR  SPEAKFR
 nied,  it  cannot  be  a

 3  prisilege  motion.

 When  facts  ure
 subp  st-matter

 aie
 of

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  RAGHU
 RAMAIAH)  :  Now,  apart  from  any  dit
 tiaction  between  the  words  gvonda  and
 poordai,  |  submit  that  you  must  realise
 that  the  motion  is  against  the  indian  Ex-
 press  also,  the  editor  and  publisher.
 Cinterrumions)  Please  listen.  1  do  not
 know  whether  he  has  wrilten  to  you  deny-
 ing  these  words.

 MR.  SPEAKER  1  have  said  I
 examining  this  mutter.

 am

 SHRI  RAGHU  RAMAIAH  f  submit
 that  there  can  be  no  ruling  on  that  until
 you  hear  from  the  editor;  whether  he  has
 said  it,  or  what  he  has  to  say,  because.
 whatever  Shri  Madho  Limaye  has  said.  i
 कि  in  cold  print.  (interrupticas)

 Now,  the  motion  is  against  the  ‘edator
 and  the  publisher  of  the  Indian  Express.
 That  is  the  first  thing.  Secondly.  I  am
 glad  you  said  that  you  are  not  closing  the
 issue,  the  motion  even  us  regards  Shri
 Madhu  Limaye,  because  you  want  to  satis-
 fy  yourself  as  to  the  word  used,  goonda
 and  goondai.  So.  keep  it  open  in  both
 these  respects.  and  then  we  will  sec.

 MR.  SPFAKER  :  |  have  said  one  thing
 and  1  must  repeat  it  again  I  have  given
 my  ruling.  My  ruling  is.  we  have  been
 following  it  in  the  past—that  when  the
 facts  are  denied  in  this  House,  there  is  no
 privilege  motion  on  that.  So  far  क»  the
 word  vaondai  is  concerned,  we  will  exa-
 mine  whether  it  means  anything  bad.  t
 will  examine  it.

 aa  @to  पी०  मौर्य  (डा पड)  मघ,  निम  य  जीने

 करार  किया  है  कि  उन्होंने  यह  नहीं  कहा  है
 लकिन  इर्विन  एक्सप्रेस  मे  इन्वर्टर  सामाज  में
 यह  दिया  है उम को  भी  आप  होड  दीजिए
 लेकिन यहा  पर  इस  सदन  के  एक  माननीय

 अवस्य  हैं  जिनमे  वहा  है  बि  हमने  खत  मुना  है
 इम  बात  का  सो  उसमे  आप  कैसे  इनकार  करेगे
 (स्यथधाब)

 मेरा  व्यवस्था  का  प्रश्न  है।  यहां  मधु  जो  ने  यह
 कहा कि  उन्होने  गुन्डा”  शब्द  का  इस्तेमाल नहीं
 किया,  वह  दूसरी  नौज  है  देखा  जायगा,  इडियन
 लेक्सपरेस  मे  आ  छपा  है  उम  को  भी  आद  मे
 खा  आयशा

 अध्यक्ष  महोदय  हम  पेसर  को  लिख  रहे  है।

 आओ  बो  पो०  कोर :  लेकिन  अगर  मन,  लिमये
 जो  याह  बहने  है  कि  उन्होंने  नहों  कहा  तो  यहा
 यर  शक  माननीय  सदस्य  बैठे  हए  है  जिन्होंने

 कहा  है  | उ  उनहोंने  स्वय  मधु  जी  को  चौपाटी

 पर  इस  शब्द  को  कहते  हुए  सुना  है  इसलिये
 इम  पर  आप  आसानी  से  व्यवस्था  नही  दे  पायेंगे।

 SHRI  C.  M.  STEPHEN :  1  am  तज  पा
 testing  any  ruling  that  you  have  given;
 the  ruling  to  the  extent  it  goes  is  accept-
 able  and  we  submit  to  that.  But  the  ques
 tron  is  this.  I  am  जाए  clarifying  the  post
 thon.  Mr.  Unnikrishnan  has  given  motice


